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Thursday, the thirteenth day of January, 1994 

MR • N • DHARMMAN MEMBER (JU') IC IAL) 
MR • S • KAS IPANDIAN MEMBER (A1)MINISTRATIVE) 

I • S. Shanmugharn, LTI NO • 122 
Dr.No.15, ThatcoColony 
NaChalur P.O..KuIikalai T.K. 

	

- 2irubhi )t. 	 - 

V 1anickam,Lfl No.183/78 
Karuppathur P.O., Kulikalai 
Tiruch.Dt. 	 - 

K. Pa1anisamy,TI-  Wo. 256 
Pampaco undarpalIyam, 	 . 
32,Harij1an colony Pasur P.O. 
63. 154, Periyar Dt. 	. 	 Appiicmnt 

in o.A.2/93 
By Advocate Mr. P. Sivan pjliaj 

vs.  

I. The Union of Ind4 through the 
Generl Manager, Southern Rai.Lway 
Madras-3 

The Djvsionhl Personnel Officer 
Southern Railway,Palgat 	1 

The Chief Personnel Officer, 
Southern RailWa.y,MadraS-3 	 . 	Respondents 

By M. T.P.M. flrahirn Khan 	
in O.A. 82/93 

i• s. Sannasi, LTI 730.,Casual Labour 
• of ice o the Perinmnent Way Irispec r 

...SoutherrRailway, Trichy Fort-  

T. adaiyx, tTI 	 -. 

ti. Ayyakkannu, LTI 267, Ca5ul labour 
-do- 

M. Muthusamy, IJTI 127, Casual labour 
Officeof the Permanent Way Inector 	Applicants in 
Southern Railway, Erode 	. 	 OA' 58/93 

By advocate Mr.&W.Se pillai 

vs. 

1e unio-n of India through the General Manager 
Southern Railway,MadraS-3 	. 

21 The Divisional Personnel Officer, 
Southern Railway,Palht 

3. The Chief personnel Off icer,Southen Railway 
Madras3 	. 	 Respondents 

By Adcate Mr T.P.M. Ibrahim Khan 



N. DMhRMA DAN 

• 	. ... The learned c®unsel for 1ppLicnts. 	as 

• 	the learned c,unsl for respondents - submitted that these.. 

cases are- covered by  earlier j idgrnent of this Tribunal -- in. 

O.A.267/91 .prduced.. is Annex're A-2 ; in.O.A. .5•8//93 0 In the., 

light,øf. the ov sta ment,.,we ..ae satiSfiedthat the. 

.riginai application can be allowed to the extent.f..directing 

the respondents to absorb the applicants in service against 

shortfall vacancies of GLop.UempJ..ojeeiÜ s.C. quote as 

rdered in the judgment . 0 .A. 767/al referred to above.do 
S.. 

This shall be done.within a period . of four nnths from the 

date of receipt of1  the copy of this judent.. 

2. 	- 	There shall be no order as to cots. 

(S. KSIPANDiAN) 	• 	 (N., DMAR1DAN) 
MMBEa (ADMISTRATIVE) 	 MEMBER (JUDICIAL) 

kmn 


